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In the 

"VAKALATNAMA" 

Before Ld NArioNAL GAEEN TRiBuNALJdge 
Sult/Case No. 

ORLE INAL AepL|ATDN No.o 

VS 

at 

me / us to all igtenls and purposes. 

#201 

KNOW ALL MEN by these APL eANT 

ADVOCATES 

AbvocATe 

Signature 

that We do hereby in my J our name and myI (our behalf constitute and appoint Sri 
SreVEN oU Robip BsAS,ocAT 

enail o: bicnes. stenen 

true and lawful Pleader / Advocale & At<orneys to appear. and act for me us in the 
matter noted above to the suit written slalement, conduct suit, appeal trom original 
suit order etc. and for that purose to do al acts: and things, whatsoever in that 
çonnection including compromise of the above matler. disposing in or withdrawing 
money from flling or taking out of appea, documenl and payment order from Coun 
reffering matlers in dispule batween the parties here to: arbitration, withdrawing the above 
matlers with liberty title fresh suit, sending properties relêased.from allachmentilling executiòn 
or Miscellaneous cases and other pettions, birding a! execution sale, obtaining payment from 
US Our Court, Withdrawing custody and other lees and doing on my / our behalf such other acis 
in he above matlars as are nece8sary and proper. 

STeVE N SouRODA BisWAS. 

/We hereby agreeing lo ratify and conlirm all acts so done by the said Advocale or Attorneys as my / our own acls and as it done by 

Date. 

BHAKAT BH I 
STONE 

CRUSHER 

Defondant 
Opp:Purty 

Respondent 

Rainit 

Applicant 

Smet BheKet 

om 

.201 

Proprietor 
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t9i1qo11 

Recejved -t 
alana 

Adliaentas 
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